o f
%
{TO BE PUBLISHED IN PART-IV OF THE DELHIL GAZ_ET’_I‘E-EXTRAORD[NARY)
GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI

(DEPARTMENT OF LAW, JUSTICE & LEGISLATIVE AFFAIRS) *
S_TH LEVEL, C-WING, DELHI SECRETARIAT, NEW DELHI

No.F.14(2yLA-2011/ JcJave (134 | " Dated 3-€the April, 2011

'NOTIFICATION

NO.F.14(2)/LA—20-1 1/ .ﬁc.ﬂaw I 198 .- The following Act of the Legislative Assembly of the
National Capital Territory of Dethi received the assent of the Lt. Goverﬁor of Delhi on the 6"

April, 2011 and is hereby published for general information:-

“THE DELHI GEO-SPATIAL DATA INFRASTRUCTURE (MANAGEMENT
CONTROL, ADMINISTRATION, SECURITY AND SAFETY) ACY, 2011
. (DELHI ACT 06 OF 201T)
(As passed by the_'Legislhtive-As_scmbl'y'of' the National Capital Territory of Delhi on the 23"
March, 2011)

S | - [6™ April, 2011]

An Act to create, lllpd'ate,‘manage, d_isSeminaté, and share, for Delhi a geo-spatial data,
geo-spatial map, geo-spatial syst.em, geo-spatial applicatioq, geo-spatial portal of the land
revenue records; publié ﬁﬁli;:ies .. incl_uding roads, water, sewerage, electricity,
telecommunication/internet services and other services of utility; property details, propert};
ownership and the like, by. entrusting the 'résponsibilitj} to G.c.o Spatlal Def}ii Liﬁlited,@. body
registered under the Corhipanies: -Act,. 1956 (1 of 1"9.56) makmg it" mandatory for the
| depal'tmént_s_,_;cqupgraﬁ:.cl)rrl?,_ ?9&‘_:(15 of ﬂlc‘(_“jiovcmmcnlt of NCT -ojf i)c]lii; .l(;oal Eodies; public
authorities; public or private agéncics, etc to use and update the Deihi Geo;slﬁatial data; by
establishing a regulatory authority and an appellate authority for proper co-ordinated plenning

and development of Delhi,.a'nd for matiers connected thereﬁrith or incidental thereto.
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WHEREAS the Ministry of “Space and Technology, Department of Science and
Technology (Naitional Disaster Management Services Division), chemmcnt of India has
framed the National policy for S}iai'ing and Accessibility of the data vide communication dated
14-07-2010 and has mandated that the data as created bj( the vartous departments and
authorities of the Government at the cost of public excbequer must be shared and wtilized in the

beneficial interest of the public;. .. .. - ..

AND WHEREAS .-tﬁe_-_Govcrnme'nt.' of I‘;Iational Capital T.er;ito.r'y_ of Delhi has created an
intcgrcted geo. sp.a.tial. information syctern for easy',cccescibility.-of all relevant information
| including land revenue records, land ﬁse, pro_pertjr dctails, utility services, infrastructure, etc.
for the National Capital Ter_ritory .-of Delhi, with the expert guidance_ of the Survey of India,
Department of Science and Technology, Govermne_nt of India, in pursilance of the Cabinet

Decision no. 1302 dated 13-11-2007 of the Government of National Capital Territory of Delhi;

. AND WHEREAS the Dethi Geo-Spatial Dgta"and its Information can be applied and
utilized for better planning and imanagemcnt as part_cf good governance by the departments,
corporations, boards of the Government of National Capital Territory of Delhi; local bodies;

public authorities; public and private agencies rendering services of public utilities in Delhi;

BE it cnacted by the Le g151at1ve Assembly of the Natlonal Capital Tcmtory of Delhi in

thc Sixty = second Year of the Repub] 1c of India as follows S



. CHAPTER+
PRELIMINARY
1. Short title, extent end commencement. - {1) This Act may be called

the Delhi Geo-Spatial Data Infrastructure (Management, Cc'ntrol,

Adminis‘traﬁon,‘security and Safety) Act, 2011.

(3) It shall come into force on such date as the Government may, by

notificaitior, appoint. ) ' ' 3N

. 2. Definitions. -;lh this 'Act, unless the context otherwise requires,-

{e) "Appeilate Authcnty means the euthonty eppc:nted in accordance
w1th se.cticn 19 of thls Act

' (<) ettrubute" means the quahfylng data pertammg to the spetsal

feature end any ncn-spat;el or texture data that is to be essccteted

with the -mepped feature;

(c} “company” ‘rneané the Geo-Spatiet Delhi Limited, a ‘wholly owned

41956 (1 Of 1956)

(d) "Deihi” means the National Capitat T.'erritcry of Delhi;

©(2) t extends to the whale of the National Capital Territory.of Delhi R

company. of the Government regxstered under the Ccmpanies Act;
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(e} “development ectw:ty mcludes construc‘aon ectl\nty excavation

_activity end the hke carned out elther by any llne depertment local

. of rendenn_g any. pyplic:__,u_tility;e.se'wices like Jaying of.cables, water
pipe lines, sewerage lines, gas pipelines, etc;

(f) geo Bortel" means the’ Delhl geo-spetiel mep serverioh softwar

. epphcatuon for access of geo—spatne] data and epphcat:ornres[d ng

on &n ldent[f ed system of a control centre or a momtorrng centre

(g) geo-spat]al epphcatxons include the eppllcat:ons developed
use the ._geo—spet:el data to cater to specnf c governence needs of

the__Q_ov.ernment; . !

(h) geo-spetlal data mcludes 3 dlmensmnel Geo-spetlel mfermetlon

_ system mcludmg Iand rnformatlon syStem\ of De!h1 comprlsrng

6 .

Iend revenue record dete iend ownershlp, etc elong with urban

mformatmn system compnsmg ‘ property detells propeny

_ ,wnershlp pipelmes sewerage !mes roads, bridges, water E&”ks

"nd the I!ke of Delhl bese mep in herdcopy softcopy and

electromc transaction forms o be mede evaulable by and,to a Ilne

-department local body, pubhc authonty, public and private

body, public authority, public and private agency for the purpose

T
B
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(z) *geo-spatial map mcludes the 2-d1men31onal oh-3—_dimeh$ional

‘map of Delhi generated with the: help of aenal photography.

- phetogrammatory, .Creaied. with 24dimensi'onal- or 3-dimensional

‘topology ahd. texturing including ortho-photo vectorization,

_v'al_ida‘tion, _di'g'ital: e!eﬁ:ff_éﬁib"mbd'el $0 as to provide 2-dimensional

or 3-dimensional wsuahzahon of the pro;ected ares;

T ,."“_V e
- ;;. 'r % Xy
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'U).. '-fgéo-spatial syste'"m“ includes all the hardware, software, qp*atia{_

_ 'data"'applicatiohs; -'su.rveillance system andother allied information

tééhnoI_OQy equipments for the control centres snd monitoring=%

-._,centres with "'éppropriate finking mechenism to the line
departrnent, f“cat body, publ:c authonty, public and private

.' agency,
(k) “Governrnent" means the Lreutenant Governor of the Natlona!

Capxtai Temtory of Delh: appointed by the President under artlcle

- 238 and deszgnated as such under article 239 AA of the

Constxtut:on_



beihi Dievelopment'Aumority-«- or any other bady or authority, by

whatever name called, for. 'thé."time being invested by law ta

're.nder essential services of public utility within the terrtory of Delni
or to cbntlr‘c')l‘--. af manage or to -reguiate civic services ‘within a-

.H"*'S“- E—

(n) “monitormg centre means the manmonng ~centre established in
Deihl far monltorlng live archwes buildings, real estatg,s and ather
assets for change detection in achlevmg and creatmg a local

archive - of the data collected through intemet protoco! camera

- ins'talied"'or'through any other mode;

i b i

|

(0) “notification” méans a notification published in the official Gazette;-

i

(p) public and pnvate agency" mciudes pubhc or pnvate electricity
'_'dlstﬁbutian campanies, pubhc ar pnvate ﬁelecommunlcatron
'semces ‘internet semces prawders and the iike rendenng

' 'Mces af pubhc utlhty



financed dire'ct!y or indirquiy' by funds prdvided by the
Government; and (¢) an qrgah_ization or body corporate in its
capacity as an'in.st'rume'nta!i'_tyfdf ‘State as defined under article 12

of the Consti,tu_tibn of India, rendering services of public ufility :

(r) reguiation means a regulatlon made by the ‘Regulatory Authorlty

under thls Act by notifi catlon

: : “pguiie
s .

v
"i!.‘

'_:_"-_,__ (s) “Regu!atory Authonty” means the Delhi ‘Spatial Data 1;Ele.-gt,llatory

Authonty constituted under section 12 of thls Act
(B rule” 'méan_s ‘a__ru‘lé made by the Government under this Act, by -
notification;
(u) “Schedule” means the Schedule appended to this-Act;

hY

(v} Utlilty mappmg"’ includes the - mappmg ‘and creation of a geo-

: spatla, data base of on the ground underground or over ground

,xwltf
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.CHAPTER-II

MANDATORY SHARING ACCESSING UTILIZATION AND

WEEERL T

.UPDATION OF GEQ-SPATIAL DATA

1

3 Mandatory sharlng, -accessing, utlllzatlon and updatlen of geoﬁ’

spetlel date._ Every lzne department Jacal’ body, public autharlty.

m' o
prwate and pubhc agency rendermg services’ of pubhc utlllty i=belhi

-~ _ shall- I S | o
{a) ensure that various gee-:spetiei-' data ettributes .pefteining ta-them

_a're upleeded in‘ﬁ_{the geo-spatial 'date base,

(b). _utlllse the gea spatlel data and geo-spattel map for proper co-

'ardlnated plenmng manegement and delivery of the variaus

"jservlces rendered as a part of. their administrative end statutory

for up-datlan Of gee spatlal data and gea spatla[ map
created malntalned ‘and - managed in accardance with the

'_'Prew_ela_nsiof this Act, o & L

k the_lr respectwe ettnbute deta to the. gea—spatla[ data and 'gee- ’.

S



CHAPTER-I

SERVICES OF PUBLIC UTILITY

4;;--S'e..r\zi.ées' of pu_b_tilc-_utility; - (1) For :thé .pu'rpo_sesrof ‘this Ac't,. services
- of public Uti!it'y' inclide tﬁe".séi"vices' rendered by the fine débartment,"_
local tody, pubhc authonty pubiic and nprwate agency of the

Government Wthh are listed in the Schedule., _ i

.af: e -

- (2) The Govemment may, by nofification, emend the Scheduie on. the
- ommendat&on of the Regu!atoryr Atrthonty from time: to tlme
CHAPTER-V

ENIPOWERMENT OF THE COMPANY AND {TS FUNCTIONS
7 UNDER THIS ACT

. n}p we !_‘ent-____;-.. Far the purpase of cresting, updatiﬁ'g, managing, .
dlssemlnatlng@nd sha-ring,'. fgr__peihj'. géé-épatial datas, geé-spatiai map,
geo—spélﬁéa! sy_stéh,' geo-spatial application, geo-spatial pofta! of the fand
reyen_g.{uéz {_égords pubric uti!ities including roads, water, -sewera'ge-,%’é

.o
s " -

'eiect{igity,. te!ecommUnlcat:on or mternet ser\nces ‘and other serwces ofv*-‘

...‘
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6. Functions of the company. - The coempany shall maintain gec-
spatial data, geo-spatial map, geo-spatial system, develop geo-portal

_-and applications, for the Governrr{ént and shall-

(@) make the~appropriate use of thé_data';-_éaf the__lil,;ge departments, local

iacnp -

bodiés"afi-‘jgiublic authorities, public or private agencias, 'ir_mdiyidu_ais,

efc. as authorised by the Govarnment for the banafit of citizens of
Delhi;
: ) -'-_-:..I?i‘.

.

(b) own_.ghd-rhaintain'the hardwa__re‘;.ancf:‘softwaré; produced z!nd used
* in the Delni Spatial Data Infrastructure project;, ~ . -
(c) updatétha -geo-spatial data‘on the basis of change requests
~received- from - the line ¢ departments,  local bcﬁdies,’ public.

Authdfitias, - private and public agencies rendering- services . of

at ipublic: utiiity;

s .>'.l-"-"' T . . - . ) - ) | }.&‘{ . .:1 o
provide*value -added servicesand consltancy to the Governmant. -~

and the Govem'mgnt of India for befter co-ordinated piannfng

" utifization and maintenance of the resources; ..



_ authorities, public and private agencies “and citizens of India for
usage and access of the geo-spatial data, geo-spatial map, geo-

spatial applications end the like. -~~~ .

. .t\dmm:stratwe control of the company - The company shall
function under the over-all admanlstratlve control and ‘supervision of the
Government through l'{S Department of Information Technology and
shall be 'boundlby. ali'poiicie's, guide!ihea, directions,” etc. issued bythe

Gavernment, from time to time.

P | - i
- CHAPTERV |
S MANAGEMENT UTILITY AND ACCESS OF THE DATA
\\,;f ‘‘‘‘‘‘
8. Accees of geo-spatial '-data' by the line 'departments, local

bodies, public a_uthorities, poblic and.private agencies and general
public. - (1) Every line 'department, local body, public authority, public
- and private. agency shall .have access to the geo-spatial data, geo-
spatial map- and _.geo-ap_ati'al "a'pplic'ation thtough ac'ces’e controf to

. 8ccess, utilize, Update their-spatial as well as attribote data. -

: ( ) Every line department Iocal body, pubhc authonty, public and prlvate

agency may, subject fo payment of charge fee, cost download both
spatial and attnbute data in vanous forms such as portable document

farmat and_ the like for. their internal use and application, -

1

?oJ"'



* rules made dn_da'r_ ?h_ié ACt _

{3) The Ga\karnment shall...'aitdw controlled access o.'f‘tt}e geo-spatial

' data, geo-spatial map and geo-spatial application to the public in

general, private individual, public and private agencies subject to the

Provided that the Government shall be authorized to classify

the. geo—s‘pat]'al"-data ged—speiia! map; q‘ael“spa.tiai" appiic:'ation,' into the

' catagories of restnctad end unrestricted and allow access to tha data

classifi ied as unrastnctad in gccordance with the ruies made under this

Ly

 Act, to the_ public tn general privete tndt\ndual publlc and pnvata ;-

agencies, and the like o )

Provided futther that the Govemment shall abide by the

 policies, guidelines, rules, regulations, etc. of the Government of india,
" made from time to time regarding display of information in . public

. domain, to privete indiv'idual,‘ public and private ggencies, and the like.

9 SeNi_ce Ievel-- ag',-eementhtat- other agreement with the line
depaﬁment, Iocal'b'odies. etc. — (1) The com’pany may enter into
"sar\nca laval agreements or other agreaments with any Ime department “
" Iocat body, pubi:c authorlty, pubtic and prrvate egency rendering

‘services of pubhc utihty in Delhi to achieve the objectlve of this Act.

@) The company may authorize the line departments, local bodies,
pubiie authqn_t]as, pubiie_~and private agencias to have 'aceess through

‘\-.__

12 .



_system. geo-spatial portal. - -

secured pa..s'-sword and the ]_ilke to the gleo-spat-tial data, gec-spatiai .map,
geo-spatiai.portal,.. geOFSpatial system, geo-spatial app}ications_of their
'reapactive data asse{s, to use and update to enhance its value and
atifity, -

(3 - Everj_}fiiné-- department, local ‘body, public- autherity.” public”and

priva-te'agency.shail upda-te--the attribute datas on real time regular basis.

In case of fa:lure the Reguiatory Authority shali be entitled to take action

against defaulting oﬁ" c1a]s and for line department ioca! body, public

authonty pubhc and pnvate agency in the manner ,pFowded in the

reguiatlons

(4) Every line departrh.en_t,- local body, public authority, pubiic and

' prwate agency rendanng serv:ces of pubtic ut:i:ty shall mandatorily use

geo- spat:al data geo-spat:as map, geo—spatial application, geo- spat:ai

a1

- (5) Every persén or gavérhment émployee‘ autho‘rized to access geo-
spatial data geo-spattai map, geo-spatlal porta[ geo-spatlal system
geo—spatlal appllcatlon may use hiS reSpectNe D|gttal Slgnature'

secured password or the llke while usmg updatmg and adm:mstratmg

the same.

- (6) It shalt be mandatory for all such departments, loca! bodies and

13,



public authorities to estabiisﬁ a paperless_ragime, to the exfenr possible

B in terms with the. poricy- of. e-governance' as envisaded under the

Informatlon Technology Act 2000 {2'1 of 2000)

 GHAPTERVI¢

APP Lch‘rton AND U_TILiTY OF' THE GEQ-SPATIAL"DATA

10. Application and ut:t:ty of the geo-spatlal data. - (1) The

_ Government shall, wrth the consultatton of tha company formulate the

varlous geo- Spatlal apphcatlons to use the geo-SpatlaI data and geo-

spatial rnap {3 accordance W|th the scheme of thls Act and the rules and

.‘ragulataons framad thereunder

- -

before its Bosrd of Diractors for approval and shall be effective once

these .are approved by the Board.

e

(2) Any contractor authonzed by any hna department !oca[ body, publlc .

authonty or pubhc ard prlvate agency shail apply to tha company online
‘and shail obtsin a amqua Jdentif catlon number before startmg any
'development ‘work in Dalhi. The lme départment, loca! body, public
authority or publlc and pnvate agency authorised under this Act o use
or ac_ces_s geo—spatlal da.ta and the like shall be responsable for prowdmg

and continuou_s!y updating, all relevant information of the proposed

: 14 ) s |.

Provided. that all such schemes shall b'e' put by the company



el

project. of development with the progress of the, work of development

identifiable by the unique identification number so generated and

'_Obtained_en_line_in accordance with rules made under thi.s Act.

T

(3 Th'e'"uniqne identiﬁeatien number in terms of sub-section (2) shall be .

¢

_ : . ]
generated online and all such request applications seeking unigue -

identification number shall be decided within fifteen days of receipt

. thereof by the company: .

Provided that thé company shall be authorized to charge suoh

' applieation fee as pe‘r the rates so finalized and fixed by'the Board of

Directors of the cempany payab!e by: the contracters p'ersons or
authonty inte ndmg to start any deve!opment work in-Delhi. The compa'\y
shai! be authonzed n the I:ke manner to revise such rates from time o

tlme All such rates of appllcatlon fee or rewsed apphcatlon fee shatl 08

(4) it shali be the duty ef aIi the ime departments Iecai bodles public
authonhes and pubhc and pnvate agen01es havmg nght to -access to
the geo-spatjar data and the like under this Act to certify in wrltmg eveny
quarter of the year to the Regulatory Authonty that all geo- spatial daia

and attnbute data generated as a resuit of deveiopmental actw:tzes haa

_ been updated to that effect.

13



#{c) Secretary, Depertm'ent' of Fi_r'\arj'ce'ef‘the G'e!verhrﬁeni; ':'me"rriber;

- CHAPTER-VIL .
ESTABLISHMENT OF REGULATORY AUTHORITY

1._1.' .Delhi S.patial Deta Regulato’ry Authority. - With effeet from such
date as the Government may notlfy in this behalf, there shall be
established for the purpose of th|§ Act, an authonty to be known as
De]hl Spat:a! Data Regulatory Authority” (heremafter referred to as the

'Regulatory Authenty )

N | '12_'. Cem_pqsitjen' ?f_. tlh!e.Re_g_q_lajtory Aultho:"ity - The Gavernment shall

constitute the Regulatory Authority having following members, namely :-

A

(a) Chief Secretary of the Gavernment, ekfofﬁeie Ch‘airbefson;

s

_ (d) Secretary, Department. of Urban 'Dev'e[opment of the Gd&erﬁmeﬁt.

member:

{e) Secretary, Depertment of Law, Justice and Legislative Affairs of the

Government, member;

(D Secretary, Department of Information Technology of the

16



_ Government, member-secretary. . . L

13. Power to I' app_oint supporting e;i;iminis_tr“aQtiye officers,
consulten'te, experts, _edv'iso-rs-,. etc. - The Regulator;lf‘ Aﬁthority may,
'es and‘ when requited app‘oint such ofﬂcerslconsultants experts artd
advisors of the respectlve fields, :nc[udmg admm1strat:on information
technology, legal, fmance and the like, to assistit to fulfil the obllgatlons

of this Act conferred upon the Regulatory Authority.

14. Tenure of office of Regulatory Authority and its members. -
_The tenure of ofﬁ_ce of the Regulatory Authority and/or its members shall
be determined by the Government as may be prescribed:

Prowded that fo person shai[ ho!d ofﬁce of the Regu!atory

e Author;ty arter attalnmg the age of s:xty fuve years

/@g

. Saleries and allowances. - The terms and conditions, salaries and

e

.

. allowances payable 1o the persons appointed under section 13 shall be

such as may'be p_reserib__e'd-by rules by the Government: |

va:ded that the Govemment shall prowde fo the Regu!atory

Authorlty with stich othcers consultants end employees as it may deem

necessary for the effi cuent performance of its functlc:n under th:s Act

17
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16. IF‘e-we'rs,' functions and duties of 'Regula'tbi"'y 'Authority. - Subject
to the provlsmns of this Act, the Regulatory Authonty sheIL have the
responsibilities for laying down pollmes plans and gmde[lnes in respect

of the following metters, nemely -

" (a) monitoring _the'g“éo-s;fatiai_"‘sy's{éms as ‘er'.eafed by'the"'éoirernme'r_it a

{b) terms and conditi_on"s”_inc_lu_cjine service -charges, Tees and cost
goverﬁ_ing sharing and e?:ce's_sing the. geoespetie!.date;_.geo—spetiel
map, Qeo—speﬁel' system geo—spetiel. application, geo-spatial
portal by the line departments Iocal bedies, public euthontles

/——“zx

v .fvs\P”b“C and private agenmes rendenng serv:ces of pubhc ut:lttv

' (c}- efﬁcient_- monitoring of the Lvar_ious'application and 'utiii'ty of the data

e

I et L}

\

e,

| infra_sf:ructure;
- (d) fay down safety codé pertaining to geo-spatial system; -

{e) fix heblllty and accountability-in case of breach of sefety code by
llne deperhnents locel bodles publlc euthontles pubhc and
; pnvete egencnes renderlno services of publlc utthty in Delhl and the

) "‘-._

pubhc or |ts respectwe responsmle ofr cers;

18




- development of geo-spatiat system and its further application and

Cufiization; -

(g) act as edjudlcetlng euthonty in case of eny dispute govemme
.Jhanng eccessmg, epphcet:on and updetlon of the data

_ -mfrastructure between -orF emong the various llne departments

- rendenng _Serwces of pubhc ut:hty in Delhl;

- (h) act as e' '-}.:disci_;_'_jlinery body in case of violation of any of the

provisions of th'is Ar‘t fules end:’ef regulations made thereunder on

Cits efﬁcers and impose pene!tles- in -eccerdence with the

regulations framed under this Act :

“Provided that-3ll such decisio‘ns shall be taken by the Reguletdry'
Authority by majority. |

_-17.- Procedure. ~ (____1) Before passing any adverse order, the

Reguletory Autherlty shall issue a show cause nofice, seeking

explen.atzen w:thm a period net less than flfteen days.

15

(f) enforcémént and - implementation  of ‘policy end plan for

. local bedtes publlc euthontaes pubhc end prlvate egenmes'.‘

the part of eny line depertment Iocel bedy publlc euthorlty pUbIIC _

end pnvete egency rendenng Semces of pubhc utihty in Delhl andg-



(2) f no explanat:on is furnlshed or-the explanat;on furmshed is rot

sahsfactory in the oplnlon of the Regulatory Author:ty the Authority shall
initiate disciplinary and/or adjudlcatlon proceedings, as the_ case may be,

by directing an enquiry-on. the issue involved.

(3)  While eriquiring' into -the issue  arisen before the Regulatory
Authority the Regulatdry Authority shall not be bound by the provisiohs
of the Code of CIVIl F’rocedure 1908 (5 of 1908), or the provisions of

the Ewdence Act 1872 (1 of 1872) The __Regulatory_ Authority shall

‘adhere to t__he principles of natural justioe and shall afford full opporturnity

to- the parties conbem_e_d'.to estabiish and prove their respective

cantentions.

The Regulaiory Authonty shali pass a speaklng order contatning
facts of the case contentlons raised by the partles the reasons Ieading

to the ﬁndlng of fact arrwed at by the Regulatory Authonty and the final

decision. . . : - .

| (5) Inthe dlscharge of its functions the Regulatory Authonty shali have

the following | powers namely -

(a) summomng and enforcmg the attendance. of any person or -

authonty

20
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and bmdmg :

{h) sumrﬁoning -and di;ectihg production of any doc.:um_e.nt, boc{(s of, |

account, record;
A

(¢) summoning any witness, record his statement in evidence on

oagth;, and-

(d) passing- such _d_i_réctio:ns 'pr orders as deemed necessary and -

expedient while enquiring into any issue which the Regulatory
A.'uthority is éomp'etent and empo.w_er__ed under this Act.

i

18. Appéa’l against the orc_iers'-_'of the_ Regulatory Authority. -~ Any

' person, éuthority,'departm'ehi. or _Qfﬁcer aggrieved by any order passed :

by the R_égulatory Authority under ‘this A¢t shall be entitied to file an

sppeal to the Appellate Authorilt'y constituted for this purpase under this

Act, wnth:n a penod not exceedmg thlrty days from the date of the receipt

of the ;mpugned order. The order of the Appeliate Authonty shali be final .

Provaded that the Appeilate Author[ty may entertam an appea!'

. after the explry of the said penod of thlrty days if it is satisfied that there

#

was sufficient cause for not filing i within that period.

19. Appoi'h:tmén't of Appeliate A.u"fh-c-)'ri{y.'- (1} The Government shall

constitute an Appeitate Authority” having power to hear and decide

21
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. Act

(2) The terms end‘cond_itiens, salaries and allowances payable to the

Government. |
20. Cemposmon of i&.ppellate ‘Authority.- (1) The Appe}%ate Authorlty

shall con5|st ef ene Chalrman one admmtstratwe and one techmcal

b

Authority shali be drawn from the pocl. of retired officers having served

not below the rank of Secretary to the Government of India.
{(2) The admmlstratlve member shall be a persen of emlnence m public

years in the fi jeld, namely, publlc‘ pohcy, pubilc affatrs, social services,

. : w"""“*—:‘:::\
law, management, administration or governance. K—. B
_ ﬂ o . z

(3}'. The technical membe. to be appomted shail be an expert in the

and experience in his field of not less than twenty five years:

Prowded that no member of ah Appellate Author:ty shall be a
Member of. Parllament or Leg!s[ature of any State or Union temtory nor

shali held any eﬁlce connected with any poll’uc.al party

22

'eppee[s against the-oi"_de'r_'_pes_sed by the Reguiatory Authority ynde_r_this _

|
5\' ; Appeliste. Authority shall be such a8s may be prescribed by the
| _ o - .
1

member_ for the purpo_se_s ,of_ 'thls Act. The Chatr_man of the Appellate
life havsng wide knowiedge and expenence of not tess than twenty five’

field of information technology and the like, having related quaslification |

e
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21.  Procedure of hearihé'."éppee:l: 2 (1)’ While' hearing appeal, t.he
- Appeliate Autherity shall be goided by the princioles of.natural justice
and, shall grant opporfunity of heariog to the parties 'concerrred. \
(2) The Appeilate Authorrty shall have the power te, call for and summoo.
the records of the case dec1ded by the Regulatory Authortty and shall be
_‘ competent to 'reveree, modify or s_et_ aside- the ‘order 'Ipassed_ by the
Reguiatory Authority. .The‘- Appellate Authority sh.ell slso be empowered
after settmg aside’ the order of the. Reguletory Authorlty, to remand: the
case beck to it with dtrectron to pass a fresh order.
(3) The Ap'p'ella_te Authority' s.hell not be bound -by the Code 'of Civil |
' Procedure 1908 (5 of 1908} or the Ewdence Act 1872 (1 of '18?2) an
/’“‘f“”\\
mey prescrtbe its own procedure of heermg the appee] . fv,m,;»« 56
o MR (3L mﬁj
22. Remuneration snd a!iowences The Chalrperson and membe\w |

of the Appe!!ate Authonty '_shell- be peid such remuner'ation and

sliowances as prescr[bed by the Government in eocordence wrth the

-ruies made under this Act

23
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MISCELLENEOUS

23. Power to issue directions.- The Government may from time to

time, issue to the Regulatory Authority such directions as, in its opinion,

may be necessary of expedient for-carrying out the purposes ofthis Act - - -

and it szt be the duty of the Regulatory Authonty to comply W|th such

directions.

- 24.  Protection of action taken in good faith.-No suit, prosecution

or other legal proceedings shall lie against the Government, Regulatory

Autherity and Appeilate Authority er' any’ me'mbei' or efﬁcer or employee’

thereof in respect of enythmg Whlch is in gaod fa:th done or mtended to

be done in pursmnce of ﬂ’HS Act the rules end regulat:ons made

thereunder. o /‘—

25. Power of Government to make. rules —{1) The Government may,

by notification, make rules to cerry out the prowstons of tl'us Act. |

(2) In particuiar, and. wi‘{ho_e_t__pre_jud_ice to the_generelity of the faregoing

power, such riles may provide for all or-any of the following mettera;,

nameiy:- :

(8) terms pertaining to framing'of- revenue model’ governing



A LT

charges, feeé,'cdsts and the like to be levied upon the line
dep_artr.nen.ts, locai bodies, publi"(': authorities, public and private

'- authorities and q]tizens of Indis;

o ’ BRI RS s T TS

} | (bi the cohd.itions_ to be {ns‘erted 16 the service level agreements ar
: other agreements with the fine depértmeh_ts., '_ I_or;al__b'cdigs.,
oubllc authormes }Sub_l'ic,and epjri'v.éte..'auth_.dr-ities: S
(¢) application and- procédure goveming generatio'ﬁ \_of unique
fdéntiﬁcatiqn .nqm%q_er. and notification of schedule of fees fixed
Iand revised from .ti'me-to time, payab.le by the. qontr.act.or;

El

(d) the 'm.éthod” and'prdcedure for. classification of data ‘into

“restricted ard un-restricted ; <.«

(e) terms of appointment of Regulatery Aufhority_ and Appellate

Authority, their respective salaries, remuneration, allowances

etc. as applicable there to;.. ,%x
S TN )

. {f) any other matter whi_éh i_s_lreq_Uire_d to be, or may be prescribed.

26 FPower of Regulgtory Authority to make 'regulaﬁons.- (1) The
Regulatory Authority may,’ with the approval of the Government, make

regulations not in cdnsistént'with_ the provisicns of this Act, to carry out

.25



the provisions of this Act.
(2) - In particular, and without prejudice to the generaiity, of the
foregoing power, -such fegulations -may. provide -for-all or any..of the ;

following matters, nemely:'—_ .

(a) fixing terms, qualifications ‘and expérience for the appointment . -

" of supporting staff, officers, c:,onsultan_ts; experts, advisors;

(b} 'prbcecilUre governing -adjudication of dispu’te ‘between and |
_emong'the-line departments, local bodies, public eut_horities.

private and public agencies ;

o (c) the procedure governmg enqunry and mposnt:on of pena[ty as 8 .

dlscnpltnary euthenty :

' Rt
(d) the manner end the forms of gwing notice under the Act;

(e) any other _metter which is required to be, o iy be prescribed.

{3) The maximum- pen'alty, however, that 'fney be imeosed by the

Reguietory Authority shall not exceed ten thousand rupees per defautt.

26
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‘27. Laying of rules and regulations.- . Every ruie made gnder_this-

Act by the Goverinment and every régulatfbn made by the Regulatory

Authorxty thereunder shail be-laid, as soon s may be sfter it is made, ..

before the Leg|slat1ve Assembly of Delhi, while itis in sessmn for = total

peﬂod. of thlrty- days which may ‘t_‘)e_c_:,q_mprlsed-m one se_ssa_on-or in two or- -
more successive sessions, and if before the expiry of session
immediately following the session of the successive sessions aforesaid,

the Legislative Assembly agrees in making any. m&diﬁcatiorj]in; _the-rull_'e_

or regulation, or the Assembly agrees that the rule or regula't‘ioh should

not be made, the rule or regulation shall thereafter have effect o__niy in

such modified form or be of no effect, as the case may be; sa,

howéver that any such modiﬁcation‘ or‘annul.ment shall be'without-

prejudice to the valsdlty of anythmg prevnous[y done under that ru!e ar

—_—

—‘\

W?
'-é‘-::

\\

regulatton

‘f:/

5}

Zoren,

/é:a

28. Power to remove -difficulties.»(ﬂ If sny difficulty arises in’giving

- effect to the provisions of this Act, the Government may, by _order

“published in the Ofﬁciél Gazatte, make such provisidns, not’ir;bq'nsiétent "

with the provisions' of this Act as appear to it to be necessary of

expedient for removing the difficulty :

Provided that no such order shall be made after the expiry of a

. period of two years from the date on which this Act comes ihto force.

27
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| (2) Evéry order made undér this section shall, as soon as may be after

it is made, be laid before the Legisiative Assemb\y

@



- SCHEDULE

[See seclion 4]
$.No. | Linz Departments/Local Bodies/Public Authorities/Public or
Private Agencies renderiﬁig servicas of public utility
1. | Deini Fire Services-
| - 2. | Dereartment of Ex01sa Entertalnment and Luxury_' Tax —
3. | Decartment of Environment, Forests and Wildlife S
- 4, | Dasartment of Health and Family Walfarg -
5. | Department of Trade and Taxe
8. | Dirsctorate of Census. O_geratmn Daihl
. 7. | Dirgctorate of Education -
8. | lrrigation and Flood Contro! Dapartmant
9. [Uffce of the Chief Electoral Officer, Delhi -
" 10. | Office of tHe Labour Commissioner

11. | Office of the Registrar Co-operative Somatxas l
12, | Puiilic Works Departmant !
13. |'Revenue Departmant : —!
14. | Deini Disaster Management Authonty

15. | Delhi Poliution Confrol Commifites 2

16. | Delhi State Industrial & Infrastructure Dev. Corporatton Lli’f‘:tau

17. | Dethi Tourism and Tranaportatlon Devaiogmant L _porattcrz Limited.
18. | Delni Transco Limited - _ .

19. 1 Deihi Transport Corporation - L.

20. | Deini Development Authontx L

21. | DeihtJaj Board _ ~
- 22. | Munitipa! Corporation of Deihi - _ |
23, | New Delhi Municipal Council ' - 9 "
24, | Delhi Integrated. MUlt-Moda! Transit Sysham leatad ]
25. | Delhi Metro Rait Corporatien Limited '
26. | indraparastha Gas Limited _

27, | Mahdnagar Talephone Nigam lelted

28. | North Deini Power Limited ;

29, { Yemuna and Rajdhani -~ BSES Power Ltm|ted -

| ST (Tanm sﬁ?wm

Addl Secretary (Law Justice & L.A))
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